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~Presant : Hon'lle Mr, S, Biswas, Administrative Mambar
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.For thenAﬁplicant  Mr. Samir Kr, Ghesh, Ceunsel
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Pate of Order : 96-01-2003

MR, A,SATHATH KHAN JM

When the matter is taken uf fer heéring te~-day, fhe Ld,
Ceunsal fer the applicént was pre&ént; sut the Ld; Ceunsel fer
the ressendents was'ﬁbﬁ pr=sent, - Hewever, Shri P,K, Saha, Assis-
tant Superintendent of Pest OffiCCSL Murghidabad Divisien was
present Qh behalf ef the réspbﬁdents‘ department ani‘he breught te
eur notice that the apwlicant has seen remeved from servige Wy an
erder dated 23-11-2001 after the applicant was placed under 'Put-Off’
duty vide erédsr & ated 16-7-92 Qﬁich is under challenge in this O,A,
He further subsmits thaﬁ an appeal had eeen praferred by the applicant
and the samé Was dishiSsej by‘the Appellate Autherity vide erder
dated 5-4-2002, | o | |
2. In view of this ievelopmentfqgﬂzzgii the Ld; Ceunzel fer the

= -~
asplicant preseses te challenge the %?é%esaid'eﬁier remeving the

V

applicaﬁt ffcm service,

C’nt‘.Q.‘.l
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3, Under the circumstanc-s, we are of tha cplnlen that the
brcsnnt 0.A, has Jseceme infructueus sinc- the order of ‘Put-Off' -

W e v o vl e iAAEL

" @uty under challence in this O.A. has egmpe%%ed “Ehe applicant & ep )

lgocMM
challenge tha erder of remeval frem service ey A;cerdingly, the O,A,

is dismissed as b:ing,lnfructuous.
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